
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 22/09/2026

(2011) 04 SC CK 0157

In the Supreme Court Of India

Case No : Writ Petition (C) No''s. 310 of 1996 and 417 of 2010 and W.P. No. 42 
of 2011

Prakash Singh and Others APPELLANT

Vs

Union of India (UOI) and Others RESPONDENT

Date of Decision : 11-04-2011

Acts Referred:

Citation : (2011) 13 SCALE 500

Hon'ble Judges : S.H. Kapadia, C.J;K.S. Panicker Radhakrishnan, J;Aftab Alam, 
J

Bench : Full Bench

Final Decision : Allowed

Judgement

1. With regard to the implementation of Direction No. 4 under the Heading
"Separation of Investigation", given in the case of Prakash Singh and Others Vs.
Union of India (UOI) and Ors, , learned Solicitor General seeks time to take
instructions on the question of functional segregation of the Investigative Wing
from the Law and Order Wing of the Police. Today, as the situation stands, there
is no such segregation. Briefly, the suggestion is that the Investigation Police
should be separated from the Law and Order Police and the former should be
insulated from any extraneous influence which is the paramount need today to
sustain the principle of rule of law. Similarly, with regard to Direction Nos. 2 and
3 under the headings "Selection and minimum tenure of DGP" and "Minimum
tenure of IG of police and other officers" respectively, one week's time is sought
by the learned Solicitor General to take instructions. Accordingly, the matter shall
stand over for one week.

2. Place this matter on 18th April, 2011. I.A. No....of 2011 (filed on behalf of
State of Karnataka) in W.P. (C) No. 310 of 1996:

3. The interlocutory application is dismissed as withdrawn.

4. We have made it clear to the Learned Counsel for the State of Karnataka that
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the subject-matter of this interlocutory application has nothing to do with the
implementation of the Directions given by this Court in the case of Prakash Singh
and Others Vs. Union of India (UOI) and Ors,
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